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Report of the Joint Committee  O.A. No. 182/2025 (CZ) News item 

titled Avaidh Muram parivahan 100 se jyada Prakarno Me shirf 

Vahan Kiye Jabt Appearing in DB star Dainik Bhaskar Raipur 

dated 09.11.2025 Vs State of Chhattisgarh & Ors. 

 

⮚  Background:  
 

Hon’ble National Green Tribunal, Central Zonal Bench, Bhopal vide order dated 

17.01.2026 in O.A. No. 182/2025 (CZ) News item titled Avaidh Muram parivahan 100 

se jyada Prakarno Me shirf Vahan Kiye Jabt Appearing in DB star Dainik Bhaskar 

Raipur dated 09.11.2025 Vs State of Chhattisgarh & Ors” have ordered the following 

person impleaded as party respondents. 
 

i. State of Chhattisgarh through District Magistrate, Raipur, Lalpur, Near 

Kutchery Chowk, Raipur, Chhattisgarh, (C.G) 

ii. Member Secretary Chhattisgarh Environment Conservation Board, Paryawas  

Bhawan, North Block Sec. 19 Atal Nagar , Distrct- Raipur (CG). 

iii. The Deputy Director, Minerals, Mineral Resources Department, Indravati, 

Bhavan, Block-4, Second Floor, Nawa Raipur Atal Nagar, Distrct-Raipur (CG) 

To above respondents have to submit their reply to Hon’ble NGT. 

iv. District Mining Officer, Sonakhan Bhavan, NH 6, Gram, Purena, Ring Road, 

Krishak nagar, Raipur (C.G).  

 
 

In said order the Hon’ble NGT also constituted a joint committee consisting the 

following members to visit the site and submit the factual action taken report.  

1. One representative from the District Magistrate, Raipur Chhattisgarh. 

2. One representative from the Member Secretary, Chhattisgarh Environment 

Conservation Board, Paryawas  Bhawan, North Block Sec. 19 Atal Nagar, Distrct- 

Raipur (CG). 
 

Hon’ble tribunal directed the joint Committee to submit factual and action taken report 

within six weeks. Further, as per Hon’ble NGT order the CECB will be nodal agency 

for coordination and logistic support. Copy of the order dated 17.01.2026 of Hon’ble 

NGT is enclosed as Annexure-01.  
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⮚  Constitution of  the Joint Committee:  

In pursuance of the order dated 17.01.2026 of Hon’ble NGT, Bhopal and the 

nominations received from the organizations concerned members, a Joint Committee 

has been constituted comprising of the following members:   
 

1. Uttam Prasad Rajak, Deputy Collector, Raipur. 

2. Prakash Kumar Rabde, Regional Officer, Chhattisgarh Environment 

Conservation Board, Raipur.   

 

⮚  Brief about the case: 
 

 

 In Original Application (hereinafter referred as O.A.) raises the issue 

regarding the illegal transportation of mining and violation of 

environmental norms. It is reported that illegal mining and transportation 

of murum, sand, and gravel continue unabated in several districts. In 

recent days, the Mining Department has seized multiple vehicles 

involved in illegal transportation, but no further action has been taken 

against the offenders. The matter appears to be stuck in paperwork, and 

according to sources, some cases have even been removed from official 

files. Meanwhile, the auction of new sand mines is underway. Although 

the mines have not yet been demarcated, excavation has already begun, 

violating procedural norms. The designated mining areas are supposed to 

be clearly marked before any excavation starts, but this requirement is 

being ignored. In Singarbhatha village, police took action against 

individuals involved in illegal murum excavation. However, no FIR was 

registered after the incident. Locals allege that the site has been 

converted into a pond by the mining mafia after continuous murum 

extraction. Despite complaints from villagers and public representatives 

demanding an FIR, the police have neither summoned the vehicle owners 

for questioning nor registered a case. This news item discloses a serious 

violation of Environmental (Protection) Act, 1986 and the mining rules. 

The news item raises substantial issue relating to compliance of the 

environmental norms. Accordingly, in light of the order passed by the 

Hon’ble Supreme Court of India in the matter of Municipal Corporation 

of Greater Mumbai Vs. Ankita Sinha & Ors. reportedly 2021 SCC online 

SC 897.   
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⮚   Action taken by the Joint Committee   

The joint committee has decided to take action taken report from the Mining 

Department Raipur and Town Inspector, Police Station Abhanpur, Dist. Raipur.  

In continuation to that Regional Office, Chhattisgarh Environment Conservation 

Board, Raipur has issued letter dated 05.03.2026 to Mining Department Raipur 

and letter dated 23.03.2026 to Town Inspector, Police Station Abhanpur, Dist. 

Raipur for action taken report. The letters are enclosed as Annexure-04 and 05. 

The constituted joint committee visited the site on 20.03.2026 near Nag Mandir 

village singarbhata and found that muram mining has been taken place earlier at 

the site. At the time of inspection no mining activity was happening. The patwari 

of that area present during the inspection stated that no mining activities has taken 

place during last several days. The photographs taken during the visit and the copy 

of panchnama is enclosed as Annexure-06.  

 
 

⮚  Action taken by the Mining  Department, Raipur –  
 

 

 The reply letter received from Mining Department, Raipur is enclosed as 

Annexure-07.   

 According to the information received from Mining Department, Raipur, action 
has been taken against illegal muram excavation and transportation. The detailed 
actions are as follow :- 

In financial year 2025-26, total 28 cases of illegal muram excavation and 106 
cases of illegal transportation of muram were registered in Raipur District and in 
which a total settlement amount of ₹53,99,770 was recovered from these cases. 
The Mines and Minerals (Development and Regulation) Act, 1957, and the C.G. 
Minor Mineral Rules, 2015, do not provide for filing FIRs against illegal 
excavators and transporters. Therefore, cases are resolved as per the rules. In 
2025-26, 12 cases under section 22 were filed in the District and Sessions Court 
Raipur. Currently, six sand mines have been identified and demarcated in Raipur 
district and are operating under environmental approval. Investigations into illegal 
excavation and transportation of muram in the Naya Raipur and Singarbhatha 
areas have resulted in a settlement of fines of ₹15,69,380 in 18 cases of illegal 
excavation and ₹7,98,260 in 30 cases of illegal transportation. 

 Action taken by the Town Inspector, Police Station Abhanpur, Raipur – 
 The reply letter received from Town Inspector, Police Station Abhanpur, Dist. 

Raipur is enclosed as Annexure-08. 
 According to the information received from Town Inspector, Police Station 

Abhanpur, Dist. Raipur, on written complaint of Mr. Dushyant Chauhan father 
B.L. Chauhan age 36 years resident of House No. 17/08 Sector 03 Udaya Society 
Thana Amanaka District Raipur, the Abhanpur Thana Police, on the night of dated 
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04/10/2025 & 05/10/2025 arrested 01 no. Chain Mounting Machine and 05 no. 
Haiwa vehicle and seized them at Ward no. 13 Bade Urla Belbhatha. The two 
accused were identified as Sukalo Dhruv father Dilip Dhruv age 25 years resident 
of Puraina Thana Uttar Figeshwar District Gariyaband, 2, Tuleshwar Gilhare 
father Ram Singh Gilhare, age 23, resident of Belbhatha Police Station, Abhanpur, 
were arrested on 15.10.2025 at 12.50 pm and They have been sent for judicial 
remand, who are on bail as ordered by the Hon'ble Court. The vehicles are given 
to the owner on the Japt Vahana Supurdanama. After obtaining sufficient evidence 
against the accused and completing the hearing, prepared the charge sheet No. 
425/2025 and file it before Hon'ble District and Session Court Raipur on 
29.01.2026. The case is pending before the Hon'ble Court. 

⮚  Recommendation/ Suggestion  of the joint committee: 

 There should be strict vigilance on illegal muram mining, transportation and 

storage activities by the Mining department and concerned local administration. 

There should be night monitoring on illegal muram mining activities. 

 

  

Uttam Prasad Rajak,  
Deputy Collector, Raipur 

 Prakash Kumar Rabde,  
Regional Officer,  

C.G. Environment Conservation Board, 
Raipur 
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Photographs taken during the site visit- (Annexure-6) 
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